Office of @8Snief Secretary
Government of Chhattisgarh
Mantralaya , Mahanadi Bhavan,

Nawa Raipur, Atal Nagar, Raipur (CG) - 492002

No. F 04-70/2022/32 Atal Nagar, Datel001.2024
To,
Rérgistrar,

National Green Tribunal,

Principal Bench,

Faridkot House, Copernicus Marg, near India Gate,
New Delhi, Delhi - 110 001

Sub:-  Report of Compliance Status as on 31-12-2023.

Ref:- Order Passed by Hon'ble NGT, Principal Bench New Delhi in Original
Application No. 200/2018

00

With reference to above subject, as per order passed by Hon'ble NGT,
Principal Bench, New Delhi in Original Application No. 200/2018 on dated
09.12.2022, the report of compliance status as on 31.12.2023 is enclosed here with
for kind information and necessary action please.

Enclose:- As above. %/

Chief Secretary
Government of Chhattisgarh

No. F 04-70/2022/32 Atal Nagar, Datel?01.2024
Copy to:-

1- Secretary, Government of Chhattisgarh, Housing and Environment
Department, Mahanadi Bhawan Mantralaya, Nawa Raipur, Atal Nagar (C.G.)
2- Menber Secretary, Chhattisgarh Environment Conservation Board, Sector 19,

Nawa Raipur, Atal Nagar, Dist. Raipur. %2/"

Chief Secretary
Government of Chhattisgarh
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BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

IN THE MATTER OF ORIGINAL APPLICATION NO. 200/2018

Dukalu Ram & Ors.  Versus  Union of India & Ors.

» The matter is regarding environmental issues raised due to operation of Gare

IV/2&3 Coal Mining Project of District-Raigarh.

» As per Hon'ble NGT Principal Bench, New Delhi Order dated 09/12/2022 on above

matter -

17 “Having regard to the fact that the issues have been identified and apart from

18

19

recovery of compensation which may now abide by the proceedings pendin g
in the Hon’ble Supreme Court, other compliances in terms of order of this
Tribunal dated 20.03.2020 are required to be ensured which include R&R
plan for residents, construction of road, development of green belt, providing
health facilities to the villagers affected by coal mining, creation of artificial
barriers to minimize air pollution and installing CAAQMS instruments”.

“Let remedial measures be taken by the PP and concerned authorities in
accordance with law and earlier directions of the Tribunal which may
continue to be monitored by MoEF&CC, CPCB, CECB and District

Collector, Raigarh and further overseen by the Chief Secretary, Chbhattisgarh
on quarterly basis”.

“This arrangement will continue for one year after which the Chief
Secretary, Chhattisgarh may set up an appropriate monitoring mechanism”.,

20 “The Chief Secretary, Chhattisgarh may file a report of compliance status as

on 31/12/2023 before this Tribunal by 15/01/2024 by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF

and not in the form of Image PDF. The report may be placed before the
bench, if found necessary”,

14- 2. "Chhattisgarh Environment Conservation Board (CECB) has submitted

action plan............coereererieranes " Annexure -01

> In order to comply with the above direction, a meeting under the chairmanship of

Chief Secretary of Chhattisgarh State was called on 27/12/2022 for implementation
of Hon'ble NGT order dated 09/12/2022, Meeting was attended by Mr. R.P. Tiwari,

VLK. Sharme Sie_2019VNGT\I00 of J048 MET\I00 of 2018 of regiy doce-,
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Member Secretary, Chhattisgarh Environment Conservation Board » Mr. P.Jagan,
Regional Director, Central Pollution Control Board, Bhopal, Dr. Bhardhaj Adiraju,
Scientist 'D', Integrated Regional Office, Government of India, Ministry of
Environment, Forest and Climate Change, Raipur, Representative of M/s Jindal
Power Limited and through video conferencing, Mr. Nazim Uddin, Central
Pollution Control Board, Delhi, Divisional Head, IPC-III, Dr. R.P, Mishra, Scientist
‘D’, Central Pollution Control Board, Regional Office, Bhopal, Collector Raigarh,
General Manager South Eastern Coal Fields, Limited, Raigarh Area and Regional
Officer, Chhattisgarh Environment Conservation Board, Raigarh were present. A
copy of minutes of meeting is enclosed as Annexure -02.

» Chief Secretary, directed the committee as constituted by Hon’ble NGT,
Comprising of re-preventatives of 1. MoEF&CC, 2, CPCB, 3. CECB and
Collector Raigarh, to visit the site and to verify the works to control pollution due to
mining activities in Gare I'V/2&3 Coal block quarterly and submit the report.

» The committee visited the site on dated 27/01/2023, 20/04/2023, 04-05/10/2023 and
27/12/2023 and submitted the report. Copy of reports is enclosed as Annexure-03.

» The Carrying Capacity and overall Cumulative Impact Assessment Study of the area
was conducted by the CECB through IIT, Bhilai. The report has been sent to
MOoEF&CC, CPCB and Collector, Raigarh with endorsement to Hon'ble NGT vide
letter dated 16/05/2023  Annexure-04.

» Ministry of Coal, Govt. of India, Office of the Nominated Authority vested Gare
Palma IV/2&3 Coal Block in favor of M/s Jindal Power Limited vide order no.-
104/1/2023-NA, dated 02/05/2023.

» Earlier M/s SECL was operating this coal mine as a Designated Custodian.

» M/s SECL stopped the mining activities and handover the coal mine to the M/s
Jindal Power Limited on dated 28/06/2023.

» Ministry of Environment, Forest and Climate Change, Govt. of India transferred the
Environment Clearance to M/s Jindal Power Limited for Gare IV & IV/3
Opencast and Underground Coal Mining Project of a combined production of 6.25
MTPA (OCP from 5.25 MTPA to 6.25 MTPA and 0.75 MTPA production in UGP)
(without coal washery) in an ML area of 964.65 ha vide letter no. J-
11015/288/2007-IA.11(M), dated 14/11/2023 thereafter Chhattisgarh Environment
Conservation Board transferred Consent to Operate (CTO) of Gare Palma IV2 &
[V/3 Coal Mine located at Raigarh, Chhattisgarh in favour of M/s Jindal Power
Limited vide letter no. 6642 dated 23/11/2023. Annexure-05 & 06

ENLE Sharma Slr_2010\NGT\200 of 2000 NGT\IOD of 2008 of reply decs-i



>
»

1988

Coal mine is not in operation since 28/06/2023. Likely to restart from 15/01/2024.

The implementation status / progress on the action plans as on 27/12/2023 is
Annexed as Annexure -07

Summary & Conclusion of Joint Committee:

(i).

(ii).

(iii).

(iv).

(V).

(vi).

Based on the meeting and fourth quarterly site inspection held, the Joint Committee
has observed out of ten action points, five action points complied, three action
points partially complied and two action points are not complied.

Further, it has been observed that due to transition stage of handover and takeover of
coal block from M/s SECL to M/s Jindal Power Limited the work entrusted with the
responsibility of Project Authority have not been effectively implemented in the said
time period.

M/s JPL Tamnar shall ensure the demarcation of non mining zone up to 500 m from

the mine lease boundary towards habitation area of village Sarasmal & Kosampali
before start of mining operation.

The committee suggested to the project proponent to constitute a committee
comprising of the Sarpanch of affected villages, block medical officer,
representative from JPL and other local prominent person, if any, for redressing the
issues related to implementation of free medical facilities. The committee should
meet once in a month and the minutes of the same may be submitted to CECB.

The committee is of the view that the preparation and implementation of R&R plan
for the residents of surrounding village Sarsmal and Kosampali should be initiated
at the earliest and effectively complied with.

M/s JPL may initiate the work on above mentioned non complied /partially
complied points and submit a time bound action plan to CECB for the same and

regional officer CECB may monitor the ongoing progress as per submitted action
plan.

Further action has been initiated as per Summary & Conclusion of Joint Committee

This status report as on 31/12/2023 is being submitted in compliance to order dated

09/12/2022 for kind information and consideration.

-=:00:--
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Chhattisgarh Environment Conservation Board
ParyavasBhawan, North Block, Sector-19
Atal Napar, Nava Ralpur (C.G.)
Emall - hocecb@gmail,com

No? X6 Legal/cEch /2020 Atal Nagar, Date 3 /9 /2020

To,

Member Secretary,

Central Pollution Control Board,
Parivesh Bhavan, East Arjun Nagar,
New Delhi-110032

Sub:- Dukawy RAmv. LOI (ENvIRONMENT CoMPENSATION ON JINDAL AND SECL).

In the matter of "Dukoly Rem v. Union of Indin") (OA 200/2018), the National Green Tribunal, Principal Bench,
New Delhi vide order daled 27.02.2020 imposed environment compensation of amount INR 154.8 Crores gn
lindal Power Limited {Gare Palma IV/2 and Gare Palma 1v/3) Raigarh and of amount INR 6.696 Crores on SEC! for
llegal mining and violation of EC conditions which has resulted in Bross environment damage. Thereaftor 1Pt
and SECL has been directed to deposit the compensation amount to CPCB within 1 month of the sotd judgmant.
Further directions have been given to CECB to Prepeare an action plan for utilizing the amount for environmental
remediation and restoration of the area.

In the light of aforesaid directions of the NGT, CECB has prepared an action plan for utilization of the armount 10
be paid by Jindal Power Limited and SECL. The same Is 2ttached herewith for further review and approval of the
Cemmittee comprising: (i) Regional Olffice MoEF&CC, Nagpur; (if) CPCBAiji) District Collector, Raigarh: (iv) Indizn
Institute of Forest Management, Bhopal and; (v) Indian School of Mi Rhanbad.

Encl. - As above.
Mm v

Chhattisgarh Environment Conservation Boarg
Atal Nagar, Nava Ralpur, District-Raipur {C.G.)

23£9
No. [legal/CECB/2020 Atal Nagar, Date 3 /7~12020

Copy to:

2, Regional Directorate, Sclentlst-D, Central Pollution Contrel Boardy Bhdpal, Machya Pradesh,

I

Membtr Secretary
Chhattisgarh Environment Conservation hoard
Atal Nagar, Nova Ralpur, District-Raipur (C.G.)
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HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, New DELHI,
ORDER DATED 20,03.2020
IN ORIGINAL AppLICATION NO, 200/2018
DUKALU RAM AND ORS. V. UNION OF INOIA B ORS.

In the matter of "Dukalu Ram v. Union of india") (OA 200/2018), the Naticnal Green Tribunal, Principal
Bench, New Delhi vide order dated 27,02.2020 imposed environment compensation of amount INR 15¢.8
Crores on lindal Power Limited (Gare Palma IV/2 and Gare Palma [V/3) Raigarh and of amount INR 6.656
Crores on SECL for lllegal mining and vilatien of EC conditions which has resultad In gross environment
demage. Thereafter, JPLand SECL has been directed to deposit the compensation amount to CRCB within
1 month of the judgment, Further directions have given to CECB te prepare an action plan for utilizing the
amount for environmental remediation and restoration of the area.

In the light of aforesald directions of the NGT, CECB has prepared an action plan for utilizetion of the
amount to be paid by Jindal Power Limited and SECL. The same Is preserted below subject 1o realization
of the amount and approval of the Committee comprising: (i) Reglonal Office MaEF&CC, Nagpur; (i) CPCE;
(iif) District Collector, Raigarh; (iv) Indian Institute of Forest Management, Bhopal and; (v) indian School
of Mines, Dhanbad.

Action Plan for utllizing the amount for Environmental Remediation and Restoration of the Area,
Villages Sarsmal and Kosampall, TamnarRalgarh. i

1

SR, WORK AMOUNT ! TIMEUNE | IMPLEMENTING | OVERSEEING
No, i CRORES AGENCY | AGENCY
1. | Creation of artificial barriers of sufficient - 3 SECL CECE
height to minimize the Impact of the air Months
pellution in village Sarsmal and Kosampall.
2. | Graen balt in 3000x10M? (3Hec.) 0.28 3 SECL Callector
| Months Distriet- |
| Raigarh |
3. | Installation of 12 CAAQMS Instruments {03 | 12.00 | 1 Year CECB Central |
in mining areas - 01 In affected villages Pelivtion
Sarsmal - kosampall and 08 In non- Control
attainment citles-Raipur, Korba, Bhilal) with Board
07 years of operation and maintenance (CPCB)
warranty  with Its  connectivity to |
CPCB/CECB, |
4. | Carrying Capacity and overall Cumulative | 2.50 2 Years CECB | Central
Impact Assessment Study of mining area of Through Pollution
Tamnar region, District - Ralgarh. reputed Control
institute Bozrd
‘ {IIT/NEER!) (CPCE)
5. | Upgradation of laboratory of Reglonal office 2.0 1 Year CECB | Central
CECB Raigarh for purchase of equipments | Polluticn
‘ Cantrol
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~rr
Vv
_ for Monitaring and analoees r ==+ =y . ,
| dnien sam‘tﬂ:;_e analyses ef air, water ! ::;TM;:) l
5. | Env 2 e T e, — 'C
) ‘sE:!:g:l?;::tr:i::Ilnga'::;:ﬁ:?s Proprams in| 050 | 3Ivears | Education | cen |
g ared of Tamniar, Department ‘
Nalgarh '
7. | Black topped road for Providing 584 kv [ 2300 | 1vear | _séci:' Colloctor I|
black topad road with RC drain & RCC District -
retaining wall in mining aren. | Ralgarh
5. | Hospital in victims area with repular of 12.50 1\'&;_ TTUsECL Collogtor ﬁ‘
Doctor and free medicine, For provide District -
adequate health facilities 1o villagers Ralgarhy |
affected by coal mining, - C. —
9. | Development of green belt of 125 m width | 29,00 | 3 Years SECL Collector l
around the lease boundary, Through |  Distriet - |
Forest Rpigarh
Department . l
10.| Preparation and Implementation of R&R| 79,00 3 Yenrs Collector State |
plant for the residents of surrounding village District - Government
Sarsmal and kosampali. Ralgarh of
Chhatlisgorh
Total 160.78- 1
1. Environmental Coempensation Imposed on JPL Tamnar, Ralgarh Rs. 154.08crores.
2. Environmental Compensation Imposed on SECL, Ralgarh Rs. 6.696crores.

Total : Rs. 160.78 crores

Creation of artificial barriers of suificient helght to minimize

village Sarsmal and Kosampall to be done by SECL.

Caar i \DeattopVanedLones HOVDUbAA: Mam v, UONACEan plandlace

MenYier Secretary

act of the air pollutien in

Chhattisgarh Environment Conservation Board
Atal Nagar, Nava Ralpur, District-Raipur {C.6)
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T A W9 foegaa, e 99, 98 [Red) gra siu. suis
200 /2018, Dukalu Ram & Ors. Versus Union of India and Ors § IR a1eyr
feTi® 09 /12 /2022 & gRure= & e g weiey @) sieasar § wier
EGE
o=@ 27 /12 /2022

Friarel faavor

" eee U fRegae, (i d9, =8 fosel g silu ewis 200 /2018,
Dukalu Ram & Ors. Versus Union of India and Ors & e smeyr [e+ia 09 /12 /2022
& uRurer # Rid 27 /12,/2022 o T wAfEE welgy @ segsr F waon, e
Haq H FHIET 99 e @ U | dod § Wew Wi, woildie TaiaReT WRem Hed,
W, o, Ao SERaeR B wguur FRimer 91€, AT, €1 wiRgn e,
wiEfeve 2, g &9 srfay, aRa Wer, galaw, €9 v wrwarg aRads
AT, WA, wud fied iR fafee & Rk sufem o) Rt siofiv & mem
W Sy youe s 91, Red & 5 i w9, wariia gae, e d-n, oy
yeuur s dIE, sifalae srfem, due & wEfew & S ol M, somex
WG, AEVEHE WIS ¥¥ed did Wlegw [WECS, WO &3 ud adw s
BITg TAfaReT WReMT 8w, Ve f SuRerd o | 95w @ wrfare) R frErmr
& o

1. Y&r wfew 7eed @) ul § wew g, wwliviie yafarer Hver wed & B

UG @ WA H S d WXl AT 6 U8 UeRT Ui — R,

TERite—aAR, Rrer—rag Rea @rgen @em R e V2w 1VA3 ¥ 94

8| 9% DIl WEH AT 01,/04 /2015 & gd *RRT Rigar dier fofes & g

warferd o 7 & o | gaHE F Bren Wer @l Guem Ty WY ke @

wiegw faffics, e &3 & g™ [T o BT ¥ weww § walTe yglhwor

WREU e @ BN ARG TeEd 19 Reme, fifue Ju, oF e @ ety

festia 27 /02 /2020 & urerref W@ @ &@ W YUY @ IO & SRIEG

wegd @ wg ot | Saq eRENE § waq uRawy arg o wifteRT wwm

(CaAQMS) @1 vermer, waiaReii e (SR HURE @), wam vd RemRl
1«.\ & & 4o anfefhRme afar ur fear wirn, 30 Redaw &9 ¥ BRa ufer @
!

L
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fem fFar WM, 584 fheidex wad I TIRT WA wed &3 § fafw
fafrea®s, Fees gar wiea Rfsemem & =oxen g s, wem @1 &
919U & TR R 125 Wew TS BRa ufter @1 Rew o o af &1
HE TESHINS BN GREl Wi B W & UM-IRKHE Ud sredael @
FaRel & o gaaie dae 3R 5 o9 @ &R gader. Ra—e @
ERT BRAT G & | v Ofad, vadiaie Yaiowy U Hed g 6 SN
T & B agwR uRaEy 91y e @ wod uRaE 3 R e
- vafaver wRET Hed @ gRT RIA-AE @ FIae Wo &9 3 03 ud whig e
W01 T CAAQMS & WM &v €1 7E §| waliae unfawer e Heo @
g Rrer—=mrTe @ TR §d uxdiel fiew wve o iy seme @R
PR B B A, Piend B W T § | e adf TR oy @

2. 900 ¥ Togex, IATE BN AT T P TdEE § um-smmuel—avaEd
qedie—aa R & Ml @ ol o geele dom dar =8 & 0 & =
Wit #EIgy gNT Fegex W @ el fEar o B am-snrae—
T, TEsie—aHR & ARt & ford geelv diven @ e #F o wR 9
U X A E BRATE B | g g w1y g Son UW o ol savagEr
@ IPAR G AT TAR e e Fref e

% W,Wwaéﬁﬁmtﬁmm,wmm,ma%mm.
a7 fo AEH &3 $ IRT SR 30 W 40 AR A1 e wefRer Rwlia @ o1 @
| 9@ T Pl 1,65,000 TT GEARIIY AT 41 & | TG BT aqgn T4 B wee
vd Rermll & @ v anféfsfioe IR # s00 Aiex 6 ofy @ 0 &) v
g1 I8 4 garar @ (& sniEfhfiae aRwR 1 e 6 diex ¥ | Tower. v
@ R GO T % weE 89 @ anl elR 125 ¥icy e # witee a8 B
T & O QESHINE @ ge [ apll & whoes eiuemn SR o Ay
& A fafeear gfaen suee axM & Wdy ¥ Feveds, veddva g adr T
fo s g™ vE v Rifvas @ e RiRew aded Y frge o 1E &

[\ wor e o A b s B o W # wer whe weea e

\|

s s -
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AEIVETD, TUSUIGH & WG @ SF@ GEEN Geaed @) UUdel He a6
e fea o | Foees woTE FW WENINE o o foems afea < fafe
fafrsre vd 9 tiifeee odad Sy e B @l | Ten e TERy
NI 9t ¥ WEA[ wad P TY WEMEAT®H, QUsHIUd ) sasad e
e gueer ovE gag MR far aan)

HeIdEg®, YIgTe g 9ar T4 & wer &4 @ o s.e4 frwries At @
Tgdl fFar Wi o1, 9w ¥ 5.0 fheriex €3 ¥ wowe o G @ <@ ¥
elgey, AE D §RT Y 800 HiexX AR FI TV & Suah 2 quafdd e @
forg e vuEHive @ T WgE ov 8 @el Ul 95 R TERd N
Sad W WEA AT BYG g AEYW UESWITE D THIOT @l anareel @ ferd
yehl A e gg PR e v qm wfie e g wwddiva @
I W Sl 8y PIAEOHT WRGd R qieg ek |

st aRg anfevg, wWERw <, @iew &8 safag, TR WeR, wafe,
91 U4 Seary e HAE, VAR @ g gur T4 6w eld @ g
AY (ESHIvE g R0 T wquur & v @ wuri @ P & Rl Ara
BRINTTG YAy TRETT Hed UG welder aTe @1 Haf foar aar & foraa
ARSI Hee Wik weey g & ot §

o m weF, wrie we, sEq - s ygee a9, Rel 3
@I @AY UFoilel gR1 @A T e § ureened @) TS HIUETEl B U
fecam e amavae € w9 AR qudiee, e ud w6t e el et @
SRR IRGG DY, fower g |fafy g e wwe foad @ Rad
TR @ Wl Aifed | qe wfe wERd B e e oodiaie ugeRu
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7. T WfEE, eclleg mafme Wk Hew g g% smvd e T
31 fowway 2023 o Rerfer F wrer ofdded 15 T9ad 2024 & qd HFEE TR
Bl UG T S 81 g9 SEE A T e welsy g Y el gny
nfen Wi, R wow 1 sallee Wi G ded, 20 MRT ORI
qafee, T W Selary YRadd 53, 3. oda gen s a8 i
TS 4. Holaey, AT @S9 @ Pl o ol @ o R sy
e O e A R wga o 3 PrRm R ) wn wiR @ w3
N IHT | ==l e gg W e )

gRI9TE S99 P T 466 €U 8% |

(1en afaa g saiRa) A j ®
WX o
TRITTE TGN S8 H8a

CaletvAcenBesloagi300 6 2008 Mipwios of_ 27 12.32doc- 4 -



Awaexurt— 5

1996

“¢~ LiFE

—_————
W B Lifestyic fon
N Erwironmond
gl=i sy

WA yuiawer {REvl usd
A @ T, IUTE (871

Lanail 1D romigarhcechad gmail.com

e w 2LYI1Y /8 @ /u%E /2023 T, feeiE lﬂhll 22
i,
FeEE g

B ugieRs TREm IS,

qufara wam, wef &fw, qgee-19,

a1 VU, ew AR, g @n)

. forg —  Report of the Joint Committee constituted in the O.A. No. 200 of 2018 in the matter of Dukalu Ram

Vs Union of In¢ a & Ors. before the Hon'ble National Green Tribunal, New Delhi.
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part of the 3 199 Civrea
Report of the Joint Committee™tdhStituted in the 0.A. No. 200
of 2018 in the matter of Dukalu Ram Vs Union of India & Ors.

before the Hon’ble National Green Tribunal, New Delhi,

1. Introduction:

In compliance with the Order dated 03/12/2022 of Hon'ble NGT, New Delhi in the
O.A, No.200 of 2018 in the matter of Dukalu Ram Vs Union of India & Ors., to
ascertain the progress of environmental remediation and restoration action plans
submitted by the Chhattisgarh Environment Conservation Board (CECB) in
compliance to the previous Order dated 27/2/2020 of Hon'ble NGT, New Delhi in the
said matter, a Joint Committee has been constituted comprising the members from
(1) Central Pollution Control Board (CPCB), Regional Directorate at Bhopal, (2)
Ministry of Environment Forests and Climate and Change (MoEF&CC), Sub-Office,
Raipur, (3) Chhattisgarh Environment Conservation Board, Regional Office, Raigarh
and (4) the District Collector, Raigarh. The Joint Committee has already conducted
three site inspections on quarterly basis and submitted reports for reviewing the
same by the Chief Secretary, Govt. of Chhattisgarh.

2, Fourth Site inspection of the Joint Committee:
(). In continuation to the previous three inspections of the Committee on
quarterly basis, fourth site inspection of the Joint Committee was held on
27/12/2023 to ascertain the progress on environmental remediation and restoration
action plans implemented by the Authorities concerned.

(i1).  Prior to the scheduled inspection, a meeting of the Joint Committee was held
with the officials of M/s lindal Power Ltd. During the meeting Shri. Ankur Sahu,

Regional Officer of CECB at Raigarh briefed the status of action taken so far in this
case.

(iii). During the discussion, it was learnt that CECB has issued consent to operate
to M/s Jindal Power Ltd for the project Gare Palma Mine IV/2 & IV/3 which were
earlier under the custodian of M/s SECL. The Committee interacted with the
Executives of the project autherity i.e. M/s Jindal Power Limited, Tamnar, District-
Raigarh regarding the implementation of the action points pertaining to the M/s JPL
In compliance with the orders of Hon'ble NGT in the O.A. 200 of 2018. During the
visit of the Committee, Sarpanch of village Sarasmal and few villagers were also
present and the Committee also interacted with them. The implementation status /

4 Qtr visit of Committee in OA 200/2018 Dec 2023 Page 1




progress on the action plans,

7 rth visit of the Committee is furnished
1998

below:
S. | Work proposed in ?xecuting Status of work at the time of Status |
| No. | the Action plan agency visiton 27,12.2023
1. | To reduce the effect M/s JPL Near Kosampalli village artificial Partially
of air poliution in | barrier have been constructed for complied
Kosampali and 650 meter length. However, the
Sarasmal village same is found in damaged
artificial barrier is to condition at various points.
be constructed. Sarasmal village area also comes |
under affected area and adjacent
to mining area, however no
construction of artificial barrier
was observed during visit,
During visit no mining  activity
was observed near Kosampali and
Sarasmal village as well 2s other
areas of the mine,
2. | To construct 3000 X M/s JPL Mo progress made in this regard | Not
10 M? green belt in S0 far. complied
3 Ha, area. I }
3. |To Install total 12 | CECB CECE installed 4 CAAQM stations Complied
CAAQMS with in the locations of Milupara,
connectivity to Kunjemura, Chhal and OP Jindal
CPCB/CECE  along Industial  Park Tumidih. Al
with 7 years O&M stalions are found operational
warranty with s with proper data display board for
connectivity to public. Total Ten parameters i.e.
CPCB/CECB. Three PMzs, PMi, SO, 0s;, CO,
(3) CAAQMS will be Benzene, NO, NOx, NOy, NH;, are
installed in mining bzirig monitored.
area, 01 in affected
viliage  Kosampali Under Non-attainment city action
and Sarasmal and pia foilowing CAAQM installed
108 in non- SHo | City Installed
attalnment cities j.e, stations
Raipur, Korba and 1. | Raipur 04
Bhilal. 2. | Korba 02
3. Bhilaj 02
All the 12 CAAQM stations are
conriected with CPCB server and
link is
hti-ps.:,!,fapp.Cpcbccr.com/AQI_[ndi
a/ end
hittps-girquality.cpcb.gov.in
During the visit the committee
obseived that M/s JPL has
instadled the new CAAQMS in
| | Kesampali & Sarasmal  villa e
4% Qtr visit of Committee in 0A zuﬁ,}zﬁi' IR i 02;
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and its connectivity with

CECB/CPCB server is under
progress.
Carrying Capacity | CECB The Carrylngﬁ Capacity and overall | Complied
and overall | (through Cumulative Impact Assessment
Cumulative Impact | IIT/NEERI) | Study of the area was conducted
Assessment Study by the CECB through IIT, Bhilai.
of mining area of The report has been submitted to
Tamnar region, Member Secretary, CECB in the
District — Raigarh. __| month of April 2023,
Upgradation of CECB The laboratory has  been | Complied
Laboratory of upgraded and presently the
Regional Office laboratory is equipped with all the
CECB Raigarh for instruments / equipment for
purchase of basic analysis of air & water
equipment for parameters and Noise level for
monitoring and routine monitoring work.
analyses of air &
water samples and
noise levels,
Environmental School As per the Regional Officer CECB, | Complied
awareness Education Raigarh a mass awareness
programs in | Department | programme during Environmental
schools in mining | of Raigarh | Day, Earth Day and other
affected area of prominent days of environment
Tamnar. has been organised. During the
mass campaign of Mission LIFE
activity created awareness among
the local peoples, industrial
association and prominent group
of the society and distributed eco
friendly material.
CECB, RO Raigarh also organised
mass campaign by conducting
rally with the villagers and
distributed the pamphlets for
creating awareness regarding
implementation of ban on single
use plastics.
However, RO CECB informed that
the mass awareness programmes
will be taken up more vigorously
after receiving the Environmental
Compensation fund as per NGT
order to reach out maximum
population of the area including
school children,
Black topped road M/s JPL | Previous Project Authority (M/s Partially
for providing 5.84 SECL) has partially initiated this | complied

km black topped
read with RCC

work and informed that vide
letter dated 25.4.2023 as all the

4% Qtr visit of Committee in OA 200/2018
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drain & RCC
retaining wall in Zoq
mining area.

oject activity comes under

4.65 hector mine lease area
which includes washery also and
for internal movement upto the
main gate black top road is
available.

Prior to 2018-19 mining activity
was in pit no.02 which is near to
affected village and no black top
road is constructed. After the
order of Hon'ble NGT all the
mining activity within 500 meters
of the village area has been
suspended and this 5.84 km road
belongs to that area only.
Presently mining activity is being
done from pit no. 01 which is 1
km away from village area,

As informed out of 5.85 km road
5 km road comes under mining
plan and mining activity carried
out in some patches, road
batween pit no 01 to pit no. 02 is
not being used and not used by
local villagers. Due to variable
status  of mining  activity
permanent black top road
construction is not fesible.

M/s JPL, Tamnar has started the
censtruction of 1.2 km road.
During the visit on 27.12.2023
the committee observed that
WBM  work and laying of
aggregates work has been
cempleted and bitumen coating
work will be completed shortly.

The RCC drain and RCC retaining
wall work is yet to be started.

8. | Hospital in victims @ M/s JPL
area with regular
doctor and free
medicine, For
provide adequate
health facilities to
villagers  affected
by coal mining.

T

4 Qtr visit of Committee in OA 200/2018

M/s JPL, Tamnar has started
giving free treatment with free
medicines to the villagers of

‘affected area in their 27 bedded

hospital operated by Fortis at

Savitri  Nagar in  Tihlirampur

village.

During the visit the committee

interacled with local residents/
fpanch and confirmed the

same.

As intimated by local resident at

some instance hospital run by

M/s _JPL charged the cost of

Dec2023
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Hgﬁl*i_nes from the beneficiaries.

9. | Development of
greenbelt of 125 m
width around the
lease boundary.

M/s JPL

|1t was observed by the

‘committee that earlier M/s SECL,
has already developed green belt
only in 125m width and 600m
meter length in the available land
at mine lease boundary at
Sarasmal village side.

Due to earlier mining activities
presently the habitation area of
Sarasmal and Kosampali village is
not having required land for
plantation.

However, M/s lJindal Power
Limited, Tamnar, District- Raigarh
may explore the possibility of its
further extension on available
area. It has been observed by the
committee that there is no
significant progress made
regarding green belt
development.

Partially
complied

10. | Preparation  and
Implementation of
R&R plan for the
residents of
surrounding village
Sarsmal and
Kosampali.

District
Collector,
Raigarh

4. Summary & Conclusion:

It was observed that presently no
mining activity is commenced in
Kosampali and Sarasmal lease
area of IV/ 2 & IV/3. Presently
both the villages are not covered
in the lease area of coal mine.
M/s lJindal Power Limited,
Tamnar, District- Raigarh assured
that they will initiating the
implementation of R&R related
activity as per prevailing rules In
consultation with district
administration of Raigarh.

During the visit it was informed
that M/s JPL have received the
CTO from CECB and now they will
submit the proposal to District
Collector for initiation of R&R
work for Sarasmal and Kosampali
villages.

Not
complied

(i) Based on the meeting and fourth quarterly site inspection held, the Joint
Committee has observed out of ten action points, five action points complied,
three action points partially complied and two action point are not complied

(). Further, it has been observed that due to transition stage of handover and
takeover of coal block from M/s SECL to M/s Jindal Power Limited the work

4" Qtr visit of Committee in 0A 200/2018
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entrusted with the responle'ﬁgzoject Authority have not been effectively
implemented in the said ti x :

(iif). M/s JPL tamnar shall ensure the demarcation of non mining zone upto 500 m
from the mine lease boundary towards habitation area of village sarasmal &
kosampali before start of mining operation,

(V). The committee suggested to the project proponent to constitute a committee
comprising of the Sarpanch of affected villages, block medical officer,
representative from JPL and other local prominent person, if any, for
redressing the issues related to implementation of free medical facilities. The
committee should meet ence in a month and the minutes of the same may be
submitted to CECB.

(V). The committee is of the view that the preparation and implementation of R&R
plan for the residents of surrounding village Sarsmal and Kosampali should be
initiated at the earliest and effectively complied with.

(vi). M/s JPL may initiate the work on above mentioned non complied /partially
complied points and submit a time bound action plan to CECB for the same
and regional officer CECE may monitor the 0Ngoing progress as per submitted
action plan. }

5;]5% M. 1

Ankur Sahu Dr. M.T. Karuppiah

Regional Officer, CECB, Raigarh Scientist —E, Sub-Office, MoEF&CC
40 =
Digesh Patel P.Ja a\nq‘_\
Sub Divisienal Officer (R) Regional Director, CPCB, Bhopal

Sub Division Ghargholda, District-Raigarh
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Report of the Joint Committee constituted in the O.A, No. 200
of 2018 in the matter of Dukalu Ram Vs Union of India & Ors.
before the Hon'ble National Green Tribunal, New Delhi.'
1. Introduction: |

In compliance with the Order dated 09/12/2022 of Hon'ble NGT, New Delhi in
the O.A. No.200 of 2018 in the matter of Dukalu Ram Vs Union of India & Crs,, to
ascertain the progress of environmental remediation and restoration action plans
submitted by the Chhattisgarh Environment Conservation Board (CECB) in
compliance to the previous Order dated 27/2/2020 of Hon'ble NGT, New Delhi In the
said matter, 3 Joint Committee has been constituted comprising the members from
(1) Central Pollution Control Board (CPCB), Regional Directorate at Bhopal, (2)
Ministry of Environment Forests and Climate and Change (MoEF&CC), Sub-Office,
Ralpur, (3) Chhattisgarh Environment Cé:nservation Boai-d, Re'gibnallﬂfﬁce, Raigarh
and (4) the District Collector, Ralgarh. The Joint Committes has aiready conducted
two site inspections on quarterly basis and submitted reparts for reviewing the same
by the Chief Secretary, Govt. of Chhattisgarh,

2, Re-constitution of Committee: 3 . .

Consequent upon the transfer posting of a representative from the MoERRCC,
Sub-Office, Ralpur and superannuation of another representative from CPCB,
Regional Directorate at Bhopal, the Joint Committee constituted have been
reconstituted inducting Dr. M.T. Karuppigh, Scientist—E, MoEF&CC, Sub-Office,
Ralpur and Shri. P. Jagan. Regicna! Director, CPCB, Bhopal as a Members to the
existing Committee In place of previous representatives from the authority

concerned.

3, Third Site inspection of the Joint Committee:

(i)  In continuation to the previous two inspections of the Committee on ‘quarterly
basis, third stte inspection of the Joint Committee was held on 04/10/2023 and
05/10/2023 to ascertzin the progress on environmental remediation and restoration
action plans implemented by the Authorities concerned.

(i)  Prior to the scheduled inspection,meeting of the Joint Committee was held on
04/10/2023 at Raigarh, Chhattisgarh. As a nodal agency, the meeting was
coordinated by the CECB, Regional Office, Raigarh. All the members of the Joint
Committee and respective project authorities were present in the said meeting, As
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part of natural justice an opporturzqg §ven to the project authorities i.e. M/ '
Jidal Power Ltd. to submit their views before the Committee, During the meeting
Shri. Ankur Sahu, Reqional Officer of CECB at Raigarh briefed the case, action pians
submitted and observed compliance status / progress on the action points during the
preceding two Inspections of the Joint Committee. During the deliberations of Joint
Committee, members discussed the facts, issues, prayers and subsequent directicns

of the Hon'ble NGT in the above 0.A. and the Terms of the Reference (ToR) to ¢
Joint Committee.

(i) During the discussion, it was learnt that til the pravious visits of the Joint
Committee, the ownership and custodian of the project Gare Palma Mine 1v/2 & IV/3
was with M/s SECL and thus the onus of the responsibility on Implementing
environmental plan was vested with SECL. However, presently in compliance with
the order dated 02.05.2023 of Ministry of Coal, Gavernment of India, the said
project has been handed over to M/s Jindal Power Limited, Tamnar, District-Raigarh .
on 28.06.2023 by M/s SECL. Presently M/s Jindal Powér Limited, Tamnar, District-
Raigarh Is in the process of transferring Environment Clearance and Consent under

Air & Water Act and therefore on this transition stage mast of the major work are
being held on stage,

(v) The Committee also interacted with the Executives of the project authority i.e.

M/s Jindal Power Limited, Temnar, District- Raigarh regarding their proposed plan of

action on implementing environmentzl remediation and restoration action plans

pertaining to the Mfs JPL In compliance with the orders of Hon'ble NGT in the Q.A.

200 of 2018. Project Autharity of M/s Jindal Power Limited, Tamnar, District- Raigarh

expressed their willi ingness to comply with the action pomts pertaining to the szid .
Project and In this regard the written submission of M/s JPL produced before the

Committee is enclosed as Annexure-01, During the wsm of the Committee,

Apphcant to the O.A. No.200 of 2018 and few villagers were aiso present and the

Committee also Interacted with them.

i
}
i:
1
k
%
4
i

|

(v)  The implementation statpsf progress on the action plans, durmg third visit of
the Committee s furnished belaw |

5. | Work proposed in Executing | Status of work at the time of | Status

No.  the Action plan . | agency | visit on 04.10.2023

1. | To reduce the effect | M/s JPL ' Near Kosampalli village artificial Partially
of air pollution in barrier have been constructed for | complied
| Kosampali and | 650 meter length. However, the
Sarasmal___village lsame ls found in damaged |

3 Qtr visit of Committee In OA 200/2018 T 0ct2023 Page?




artificial barrier Is to
| be constructeg,

u
&
| !
| l
i l

ZOQ e 4

condition at varlous points.

Sarasmal village area also comes
under affected area and adjacent
to mining area, however no
construction of artificial barrier
was observed during visit,

During visit no mining activity
| Was observed near Kosampali and
‘ Sarasmal village as well as cother

D ———
~

I | areas of mine,
: lTo construct 3000 X | Mfe IPL [ No progress made in this regard | Not
| | 10 M? green belt in so far. complied
. .3 Ha, area.
! 3. |To instali total 12 | CECB CECB instalied 3 CAAQM stations Partially |
| | CAAQMS with | in the locations of Milupara, | complied
' - connectivity to | | Kunjemura and Chhal and all
CPCB{CECB abnu' | stations  are  found | operational
|with' 7 years Q&M | with proper data display board for
pwarranty with s f public. Total  Ten parameters i.e,
[connecth-'ihr to PMzs, PMyy, SOz, Oy, €O, VOC,

AT P N TR T T P TIY T YT S R f

e SR T

K Qtr visit of Cnmmlt‘cee in 0A ”00,’2018

CPCB/CECB. Theee
(3) CAAQMS wili be
installed in miaing
area, 01 in &ffected
village  Kosampall
08

in non- |,

attainment cites j.e.
Raipur,
Bhilal.

Korba and;

and Sgrasma and | .*

NO, NOx, NO,, NHi, are being
monitored, ' '+

Earlier CECB  imposed the|
condition on M/s SECL to: install
the CAAQM In Kosampall and
Sarasmal vlilage but no action
initiated so far due to transition of
handing over to coal mine to M/s
JPL.

Under Non-attainment city action
plan following CAAQM installed

i S.5N0! City . | Installed
| ' | | stations
1. 7 Raipur- | ' 04 ¢ |
P2 Korba * 02
3. | Bhifal 02

Qut of 12 Stations CECB has |
installed 11 CAAQM station and
only one station will be left in
Sarasmal village area which will
be installed by. the concernedl
Project Proponent.

CAAQM stations connected with

CPCB server and link  for
cbservation is
https://app. cpebecr. com/AQl Indi
a/ and

https: aquuahty cpcb.gov.in
The screenshot of data from the
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| IT/NEERD)

Carrying Capac|ry|
and overall
| Cumulative Impact
| Assessment Study
- of mining area of |'
Temnar  region, |

| District - Raiqark,

2010

Cumulative Impact Assessment
Study of the area was conducted

: ———
o T P~ R i
| The Carrying Capacity angd overall

| Complied
| with

by the CECB through 1IT, Bhilaj, |

| The report has been submitted to
Member Secretary, CECB
month of Aprll 2023,

In |

5. | Up-gradation,  of . CECB | The up-gradation of laboratory [ Being
Laboratory of | work is under progress reportedly | compiied
' Regional Office | with own resource of CECB as
' CECB Raigarh for ' deposition of environment fund
' purchase of has been stayed _ py Hon'ble
f equipment for Supreme Court,
| | monitoring  and Presently the laboratory equipped
_= | analyses of air & , with the basic analysis of air and
| water samples ang | |water parameter for routine
| Noise levels. ! fmonitoring  work. The fist of
| . instruments available at Regional {
,‘ l Office of CECB Raigarh is
L enciosed as Annexure-2, .}
| 6. | Environmental School \As informed by the Regional | Partizlly
i | awareness | Education | Officer with limited resources of complied
- programs in | Department 'CECB, & mass awearenass
' - schools in mining | of Raigarh Pprogramme during Environmentai
| affected “area of |Day, Earth 'Day has been
' Tamner, ' ‘organised and during the mass
o, | Campaign of Misslon LiFE activity,
| S created  awareness among the
f ‘ local peaples, industrial
asseciation and prominent group
:' ' of the society, :
' However, CECB informed that the
| | mass awareness programme will
' be taken up more vigorously after
. | receiving  the Environmental |
; |' ' Compensation fund. as per NGT
. ‘order to reach out maximum
: | population of the area Including
T school chiidren,
" 7. " Black tepped road MIsIPL ' Previgus Project Authority (M/s [ Not

]

for providing 5.84

km black toped
. road with RC drain -
I & RCC retzining |
| wall in mining area.

| SECL) has particlly initiated this
'work and Informed that vide
| letter dated 25.4.2023 a5 al the
project activity comes under
964.65 hector ‘mine lease area
which includes washery also and
| for internal movement and till
main gate of mine black top road
| evallzble,

IPn'or to 2018-19 mining activity
was in pit 10.02 which is near to

complied

Jre
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2011

Taffected village and no biack top |

|road Is constructed. After the

; ’order of Hon®le NGT all the |
]

mining activity within 500 meters |
of the village area has been
suspended and this 5.84 km road
| belongs to that area only,

| Presently mining activity is being
dane from pit no. 01 which is 1
| km away from village area.

| As informed out of 5.85 km road
5 km road comes under mining
plan and mining activity carried
out in some patches, road
between pit no 01 to pit no. 02 is
- not being used and not used by
local villagers. Due to variable
status  of  ‘mining . adtivity
pgrmanent | | black i top iroad
constructior) Is not possible,
Mfs SECL 'gonstructed 1.2 km
road parallel! to mining area 50
| meter away which Is belng used
by Kosampall, and Sarasmal
village.

M/s JPL, Tamnar also agreed to
do this ' work 3ub3ect to |
posséssion  of ‘mine 'and ‘ﬂnal

approval of ining plad. ~ ' |

8. | Hospital in victims | M/s JPL As nformedbythe M/s SECL v!de Comphed
area with regular their letter dated 2542023 they | with.
- doctor and  free organised two health | theck |
medicine. For camps in Kosampali and Saresmal
provide adequate village ared on 20.2,2023 &
. health facilities to 23.3,2023 respéctively, wherein
| villagers  affected reportedly benefited 15? local
by coal mining.  peoples,
M/s JPL, Temnat also pssured to
lextend the facility in their 27
- 1bedded hospital operated by
! | Fortis at Savitri Nagar, and with
L available alf baslc facilities free
| i medical consultancy for OPD is
 being provided to local resident
[ e & | on free of cost basis. !
9. ' Development  of | M/s JFL (by | As informed by the ™M/s SECL, [ Partially
. greenbelt of 125 m | own ‘green belt' development - work | complied
" width around the |resources /| {125m width) has been carried
' lease poundary, Forest Lout in 600 meter of Mine lease
Department | boundaryas there Is no vacant or
) ‘additional or buffer zone towards

lvil!agn -Sarasmal_and Kosarnpa“

11- er vlsuof CO!‘HF‘IUU?E‘ in DA ZU[I.NIJIB
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9 :
’ le near lease  area of  Mine.]

| However, M/s Jindal Power
 Limited, Tamnar, District- Raigarh
| 'may explore the possibility of its
further extension on available
! area. It has been observed that
i there is no significant progress
regarding green belt |
development,

i | Sarsmal and
' | Kosampali. ‘M/s Jindal  Power Limited,

Preparation  and | Distict 1t was observed that presently no | Not

Implementation of Collector, mining activity is commenced in | complied |

R&R plan for the rRaEgarh | Kosampali and Sarasmal Iease
residents of | area of IV/ 2. & Iv/3. Presently
surrounding village both the villages aré not covered
' In the lease area of coal mine,

 Tamnar, District- Ralgarh |
informed that they will be
initiating the Implementation’ of
o=  R&R  related activity as per
prevailing rules In  consultation
with district  administration of
| Raigarh in the event of expansion
i of the said coal Mine towards the
’ | two villages, Committee Is of the
. ' view that implementation of R&R
i s not only covered the area
| demarcated for de-caaling rather
It also covers the area for the
* safety mining operation. PA shall
. initiate the R&R process as
' mentioned in the -action plan,

. 'sin_ce. the villagas. are very close
.. to the active mining area.

4, Su
().

(ii}.

(i),

Bt T ——

mmary & Conclusion;

Based on the meeting and third Quarterly site inspection held, the Joint
Commiltee has observed out of 10 action points, three action points viz.
Carrying Capacity and Cumulative Impact Assessment Study, up-gradation of
Laboratory of Regional Office of CECB at Raigarh and providing hezlth
facilities to villagers affectad by coal mining are complied with,

Four action points such as impiemantation of air poliution control measures,
instaliation of CAAQ Monitering Stations & its connectivity, conducting
environmental awareness programs in 'mining affected area of Tamnar and
greenbelt devalopment around the lease boundary have been partially
complied.

Remaining three action points viz. green belt development in an area of 3
Ha., providing 5.84 km Elack topped road with RC drain & RCC retaining wall
In mining area, preparation and Impiementation of R&R plan for the residents
of Sarsmai and Kosampali villages have not been complied with,

e =14
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that due to transition stage of handbvér and
takeover of coal block from M{s SECL to M/é Jindal Power Liniited the work
entrusted with the responeibility of Project Autharity have not been effectively
implemented. ;

(v). In view of the above, It Is suggested that Project Authority:shall expatite the
process of abtalning EC end CTO from the Authorities concerned. The
Regulatory Authorlties shall also expedite the process based on meritso es to
enable M/s Jindal Power Umited comply the action plans In time bound

(iv). Further, It has b ﬁbﬁmﬁﬂzoﬂs |
v). Further, It has been observed tha

manner, ‘
W1l b | | |
A | ounile ﬁb
Ankur Sahu - D M. Karupplah®
Reglonal Officer, CECB, Ralgarh | Scigntist ~€, Sub-Office, MOEFACC
L] b | I f o<k oy | i IJ l s
Rishi Thakur . P.Jagan
Sub Divisignat Officer (R) Regfonalﬁmqmriil’m. Bhiopal
Sub Divislon Gharghoda, District-Ralgarh | IR N | S
.'
|
| |
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; . 4 B ET { =it :
Let, No.: JPLIGP- IWZ&EJ‘ZOZ&ZU “ Date: 13/10/2023
lo i | '
Regrana Dfficer,, 1. 2 & b

Chhatsgerh Environmental Conservation Board,
TV Tower Road,
Raigarh, CG.

Sub.:- Hon'ble National Green Tribunal Principal Bench, New Ddlhi, Order dated 09 12.202Z (ir
Orniginal Application No.200/2018/ Dukalu Ram and ORs V. Union of Indiz & ORS) regarding

Ref: - NGT taam 'vt;sh dated 04.10.2023

Dear Sir, : |

With reference lo itha sbcva clted suu}ec' s lc inform you thét Jinda! Power Lid has taken
charge of the GP IN/28 IV/3 Coal Mirie from S=CL on' 28.06.2023 and the mine is nol eperatiurl
il date. The stalulory permigsions like EC & CTO are awailed. Plzase find enclosed herew!h inv
necessary information as desired by your good office wilh respect to visit of NGT team on
04,10.2022. | \

Thanking you,

Yours fathiuity

For Jindal Powar Limited, 4 E IR |
SR O

~ L Pc‘ .eJ,{!wA.

Autherised Signatory {

Gare Palma IV/283 Coa! Mine !

Jindal Powaor Ltd

frck . Ap above

Jindal Power Limited
Qb Ho, W00 LOCT 1295 PLCDNEDES
..o lindal Centre, 17 Bhlkail Cama Plate, New Deiti 110 &m:
31 17 4846 2090 1 #9111 26161271 ¢ }nlﬁ@jmddvtwcrmm A whrw jindatpover.com |
' wo Tamnar 496 107, Disttict Raigarh, Chhjttisgarh |

Hﬂ'ﬂf‘fq’?,_
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Annexure !

i {
information on Hon'ble National Green Trisunal Prindpal Bench, New Delhi, Order dated 09.12.2022
{In Original Application No.200/2018/ Dukalu'Ram antl ORs V. Union of India & ORS). .

& No. | Work Status
~+ |Creation of anificial bariers of suilicient height to {sriificial barrer of 950 m lenglh of sufficient height
(minimize the impact of the air poliution in vilage Will be created within & monins after obtaining of

|Sarsmal and Kosampa!i : __ECC10. - :

2 |Green belt in 3000x10M area (3 Hec.) Fresently the mine s not in operation and approach

yoad is fo be developed to reach the site¢ After

pblaining the CTO plantation will be done in the

monsoon season. It is o be noled that this year

have planted 61412 gaplings in our mine reclaim

: dumps.

3 |instaliation of 17 CAAQMS instruments (03 inUPL has already ome‘recj for 1 Ne. CAAQMS Sla1mr1

mining areas — J1 in affected villages Sarsmal —pnd procurement of two more i$ in process. The

Kosampali an¢ 08 in non-attainmant cities-Reipur, fame will be ‘installed within six months after

Korba, Bhilai) with 07 years of operation gnd pbtaining CTO. |

maintenance warranty with its connectivity' to '
'CF’CBKCECB -

4 |Carrying Cepacity and ovarari Cumulative Impact Not Applicable
Assessmert ‘Study of mining area of Tarn‘nar t

\region Diutrict - Raigach. Wl

5 |Upgradaton of Laboratory of Ragional ofﬁce ot Applicable
CECB Raigarh for purchase of equipmert for Sy
manitoring and analyses of air, water and ncliae
Isamples.

&  |Environmental awaraness programs in schools in th Applicable -
mining affected area of Tamnar.
7 |Black topped road for providing 584, KM black his_ will pa conmdered oncq mine wil be u1
loped road with RC drain & RCC retaining wall in gpemtiqn as per the ming jplan.. |

mining area.
8  |Hospltal in victims' area with regular of Doctor ang F'L has well establisheg 127 bedded Hospital being
free medicide. For provide adequate heaith pperated by Forlis at Saviri Nagar, lo provide health

facilities 1o villagers gffected by codl mining | facilities 1o sl residents ©f nearby area. Free medical

< | U, fps § 0 HSU'WNCY at OPD with medicine is avallable 3l

villagers. |

g ‘Developnﬁent of greenbell of 125 m widlh around 25 m wide greenbelt has been developed in 500 hﬂ

the Iease boundary ol I | fength of lease boundary by SECL. The same will
; . . ronlinved by JPL in the decosled and reclai

reas around lease boundary after obtaining CTO f

. ' petation of the mine. .

10 'Preparation and implementation of R&R plent for At present Sarsmal and Kosampal villages zre not in

the residents of surrounding village Sarsmal and the mine lease area of IV/2 43 Coal Mines. Howsver

Kosampali & R will e supporled in consultation with the

istrict adminisiration aﬂersand:on of CTO.

J.
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, . Regional Office
Chh’lﬂlsg.lllh Environment Conservation Board
T.V. Tower Road, Raigarh (C.G.)

Emnil-roraigarh cechd gmailcom

instrument Iist

Prmex.

[Alr Monltormg)/ {Water Momtormg)

1. PH Meter -t

2. Spectrophotometer

3. Desiccator

"

4. Analytical ,B_-.-?i'!ance

5. PM10 Sampler - 10 Sampler

e

6. PM25 Sampler ~ 11 Sazhpier

7. Stack Momtorlng Kit - Dl

— e P —

‘8, lce box . 864 4 4

9. Vaccum Pump.

10. Thermo Meter

11. Refrigerator

|12, Conductivity Meter

13. Hot Air Oven

14. BOD Incubator

15, COD Digester .t e —

16. Autoclave

|17, Turbidity Meter

18. PH Meter

19, Bactenologrcal incUbﬁEU_T_____

Regional Officer

- C.G. Environment Conservation Board

Raigarh (C.G.)
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Dated 14/11/2023

To.

Ll i ==
File No.: J-11015/288/2007-1A.11(M)
Government of India o X
Ministrv of Envirenment. Forest and Climate Change f_'"- {'__.::._‘_ \
1A Division e
v —
:F'L "_"_‘L.‘"_ o ¢
(1§ i

Jagdish Kumar Soni
Jindal Power Lid.

12, Jindal Centre, Bhikaji Cama Place, New Delhi , RAIGARH, CHHATTISGARH, , 110066

infof@jindalpower com

Subject: Transfer of Environment Clearance of Gare IV/2 and 1V/3 Opencast and Underground Coal
Mining Project of a combined production of 6.25 MTPA (OCP from 5.25 MTPA to 6.25 MTPA
and 0.75 MTPA production in UGP) (without coal washery) in an ML area of 964.65 ka of M/s
Jindal Power Ltd. at Gharghoda Tehsil, Raigarh district, Chhattisgarh, from M/s South Eestern
Coalficlds Limited (custodian) to M/s Jindal Power Limited - Transfer of Environment Clearance
—reg.
Sir/Madam,
This is in reference to your application submitted to MoEF&CC vide proposal number
[A/CG/CMIN/450382/2023 dated 27/10/2023 for grant of transfer of EC to the project under the
provision of para 11 of the EIA Notification 2006-and as amended thereof.
. ) 2. The particulars of the propose! are as below :
(i) EC Identification Ne. FC23A0605CGS847234T
(i) File No. J-11015/288/2007-1A TI(M)
(iii) Clearance Type Transfer of EC
(iv) Category A
(v) Schedule No./ Project Activity I{a) Mining of minerals
(vi) Sector Coal Mining
Gare Palma 1IV/2 & IV/3 Opencast and
i Underground coal mining project of a combined
ok ke Gl Ringect prodmiion of 6.25 MTPP.git[: mi ML area of 964.65
ha at Tamnar Tehsil, Raigarh District, Chhalusgarh
(viii) Location of Praject (District, State) RAIGARH, CHHATTISGARH
(ix) Issuing Authority MoEF&CC
(x) EC Date 12/06/2012
(xi) Details of Transferee JINDAL POWER LIMITED,
INCGICMIN/AS0382/2023 Addrags: [A Divician Minislry of Envirsnment, Forest and Climate Change Page 1of7
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2 O 3 8 Tamnar, Tamnar, 386,22 496107 “

(xii) Details of Trausferor Jindal Power Lid., Tamnar. Tamnar386,22.491 .

2. The Ministry of Environment, Forest and Climate Change (MoEFCC) granted Environment Clearance o Gare
IV/2 and IV/3 Opencast and Underground Coal Mining Project of 2 combined production of 6,25 MTPA (OCP from 3.25
MTPA to 6.25 MTPA and 0.75 MTPA production in UGP) in-an ML area of 964.65 ha and for establishment of a pit-head
coal washery of 4.75 MTPA (800 TPH) within the Gare 1V/2 and IV/3 ML of M/s Jindal Power Ltd. at Gharghoda Tehsil,
Raigath district, Chhattisgarh subject to compliance of terms and conditions stipulated in the EC letter no. J-
11015/288/22007-1A11(M) dated 12th June. 2012.

3. Subsequent to the Supreme Court judgment wherein allocation of 204 coal blocks was cancelled. the Coal Mine
(Special Provisions) Ordinance, and Coal Mines (Special Provision) Second Ordinance, 2014 were promulgated and the
Coal Mines (Special Provisions) Rules, 2014 were framed for auction and allotment of cancelled coal blocks, Further the
Coal Mines (Special Provisions) Act, 2015 was enacted which replaced Ordinance,

4. Ministry of Coal vide its order had appointed Coal India as custodian akin to Designated Custodian, as defined in
the Coal Mines (Spl Provisions) Second Ordinance. 2014, till the final ouicome of the WP No. 3001/2015. Later to M/s
South Eastern Coalfields Limited (subsidiary ol CIL).

% Further, Modification/Exemption of EC conditions granted by Ministry vide letter no. J-1101 leSS.’EUU?-]A.II{;\.
dated 12th June, 2012 for operating Coal Block Gare I'V/2 and 1V/3 by M/s South Eastern Coalfields Limited in light of
the Order dated 27.03.2015 by the Hon'ble High Court of Delhi in the matter of WP No. 3001/15 dated 16th April, 2015
and Ministry of Coal vide its letter no. 13016/2/2015-CA-ITT dated 30.03.2015 appointed Coal India Limited as a
Custodian in respect of Gare Palma IV/2 and Gae 1V/3 coal mines (Chhattisgarh) till the final outcome of the WP No.
3001/2015. In addition, other conditions were also stipulated in said amendment leter,

.
6. Now, Ministry of Coal based on Vesting order (under ¢lause.(b) of sub-rule (2) of rule 7 and sub-rule (1) of rule 135
of the Coal Mines (Special Provisions) Rules 2014 read with clause (b) of sub-section (3) of Section 6 and sub-section (3),.
of Section 8 of the Coal Mines (Special Provisions) Act, 2015) by Office of Nominated Authority, Constituted under
section 6 of The Coal Mines (Special Provisions) Act, 2015. It has been submitted that Ministry of Coal vide Order No.
NA-104/1/2023-NA dated 2™ May, 2023, has allocated the mine (Gare Palma IV/2 and Gare Palma I'V/3) in favour of"
Jindal Power Limited, incorporated in India under the Companies Act, 1956 with corporate identity number
U04010CT1995PLC0O08YSS, whose registered ofiice is at Jindal Power Limited, Tamnar, Raigarh, Chhattisgarh-496107
(the "successful bidder").

% MoEFCC vide Gazette Notification S.0. 811(E) Motification dated 23.032015, has made amendments

paragraph 11 in the Gazette Notification $.0.1533 (E) dated 14'h September, 2006. Vide the said amendment; where 28
allocation of coa! block is cancelled in any legal proceeding: or by the Government in accordance with law, the
environmental clearance granted in respect of such coal block may be transferred, subject to the same validity period as
was initially granted, to any legal person to whom such block is subsequently allocated. and in such case, obtaining of “no
objection” from either the holder of environment clearasice or from the regulatory authority concemed shall not be

necessary and no reference shall be made to the Expert Appraisal Committee or the State Level Expert Appraisal
Committee concerned

8. PP has submitted an Undertaking on India MNon Judicial Stamp Paper vide Certificate No. IN-
CG41167561056770V dated 04.05.2023 has stated the following:

“The company wundertakes to accept the terms and conditions of the abave mentioned environment clearance granied to

M/s Jindal Power Linited (JPL)"

9. In view of Ministry of Coal Allotment/veating Order no. Order No. NA-104/1/2023-NA dated 2nd May, 2023 and
MoEFCC Gazette Notification dated 23™ March, 2015, the modified EC granted vide its letter No. J-11015/288/2007-
IATI(M) dated 16% April, 2015 to Gare IV/2 and TV/3 Opencast and Underground Coal Mining Project of a combined
production of 6.25 MTPA (OCP from 5.25 MTPA to 6.25 MTPA and 0.75 MTPA production in UGP) (without coal

IA/CGICMIN/A50382/2023 Address: |A Divisicn, Ministry of Enviconment, Forest and Climale Change Page Z of 7
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, .nery) in an ML area of 964.65 ha at Gharghd 3 QRnigurh district. Chhattisgarh, under the provisions of
ayironment Impact Assessment Notification, 2006 and amendments thereto and Circulars issued thereon, subject to the

‘ , compliance of the terms and conditions mentioned therein is heéreby transferred from M/s South Eastern Coalficlds
Limited (custodian) to M/s Jindal Power Limited, subject to the following Specific and General conditions as

mentioned in the EC letter dated 12.06.2012 and subsequently modified EC letter dated 16.04.2015 applicable to SECL:-

A. Specific Conditions for Coal Mine as laid down in EC letter dated 12.06.2012:

(i)  Maximum production by opencast mining shall not exceed 6.25 MTPA and that by underground mining shall not
exceed 0.75 MTPA. The maximum combined production at any given time shall not exceed 6.25 MTPA from both
opencast and underground minmg.
(ii)  The mining operations shall be opencast during the first 34 years and underground mining shall begin from the 3ud
year and continue until the end of mine life.
(iii)  Before starting underground mining, the void shall be properly backfilled, stabilised and reclamation undertaken.
Sufficient parting shall be maintained between the bottom most OC seam and top most UG seam.
(iv)  Diversion of Bendra Nala flowing through the ML area for a total length of 1230m shall be undertaken under the
supervision of Hasdeo Kacher Water Resource Department (WRD), Bilaspur. The diversion channel of Bendra nala shall
follow the natural gradient and join at the point of original exit at the ML boundary in its original course, so that the
downstream users of Bendra Nala are not affected due to the proposed diversion. Monitoring ol water quality of River
. Kelo and Bendra Nala upstream and downstream of the mine shall be monitored as per General Standards prescribed
under EPA Rules, 1986 and data thereon uploaded regularly on the company website and also furnished as part of the
Compliance Report to MOEF RO, Bhopal.
(v)  Mining shall be carried out as per statute at a safe distance from River Kelo. The embankment of 5 km length being
constructed hetween River Kelo and the ML boundary shall be at least 6m higher than the HFL of River Kelo.
(vi)  The proponent shall strengthen the embankment along the diverted stretch of the Bendra Nala and along River
Kelo adjoining the boundary of the mine using large boulders in wire mesh along diverted Bendra nala and then along the
castern bank of Kelo river and grouting of weak portions of the embankment to protect the mine from flooding. The slope
of the embankment towards the river shall at least 1:3 for stability and shall be stabilised with plantation using native
species selected from the study area.
(vii)  Top soil shall be stored in the earmarked area and used for green belt development and for plantation/reclamation
within a year of its generation. Green belt development shall be completed within the first 3 years of mining operation.
(viii) OB shall be stacked at earmarked external OB dumpsites of 48.40 ha within ML area. The maximum height of the
external OB dump shall not exceed 60m. The ultimate slope of the dump shall not exceed 28° Monitoring and
management of existing reclaimed dumpsites shall continue until the vegetation becomes self-sustaining. Compliance
status shall be submitted to the Ministry of Enviromment & Forests and its Regional office located at Bhopal on yearly
[ | ¢ basis.
(ix)  Catch drains and siltation ponds of appropriate size shall be constructed to arrest silt and sediment flows from soil,
OB and mineral dumps. The water so collected shall be utilised for watering the mine area, roads, green belt development,
etc. The drains shall be regularly desilted and maintained properly.
(x)  Garland drains (size, gradient and length) and sump capacity shall be designed keeping 50% safety margin over
and above the peak sudden rainfall and maximum discharge in the area adjoining the mine site. Sump capacity shall also
provide adequate retention period to allow proper settling of silt material.
(xi) Dimension of the retaining wall at the toe of the dumps and OB benches within the mine to check run-off and
siltation shall be based on the rainfall data.
(xii)  During underground mining, while extracting panels in the lower seam, all water bodies in the subsidence area
shall be drained. Dewatering of the old goaves of the upper seam shall be continued as long as the lower seam is worked to
prevent accumulation of large water bodies over working arca. At the time of depillaring, protective bunds and garland
drains shall be provided so that no water from the surface enters the subsidence area and the shaft.

(xiii) Sufficient coal pillars shall be left unextracted around the airshaft (within the subsidence influence arca) to
protect from any damage from subsidence, if any.
(xiv) Solid barriers shall be left below habitation, agricultural land, roads falling within the blocks to avoid

subsidence. No depillaring operation shall be carried out below the roads and habitation area found within the lease. In
case of subsidence, the land shall be acquired and compensation provided as per Policy/rules.
(xv) Regular monitoring of subsidence movement on the surface over and around the working area and impact on

INCG/ICMIN/450382/2023 Address® IA Division, Ministry of Environment, Forest and Climate Change, Page 3 of 7
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natural drainage pattern, water bodies, vegetation, S%Qure. roads. and surroundings shall be continued till mu.h“
ceases completely. In case of observation of any high rate of subsidence movement, appropriate effective correc.
measures shall be taken to avoid loss of life and material. Cracks shall be effectively plugged with ballast and clay.
soil/suitable material.

(xvi) Crushers at the CHP shall be operated with high efficiency bag filters‘water sprinkling system shall be provided
to check fugitive emissions from crushing eperations, conveyor system which shall be closed. haulage roads. transfer
points, ete.

(xvi1)  Drills shall be wet operated only.

(xviil)  Controlled blasting shall be practiced with use of delay detonators and only during daytime. The mitigative
measures for control of ground vibrations and te arrest the fly rocks and boulders shall be implemented.

(xix) Coal (18.000 TPD) shall be transported from the mine by 7-km long piped conveyors only to the linked power
plant located at the distance of 9 km.

(xx) The proponent shall maintain proper records of the ash content of raw (ROM) coal, clean coal, middling and

s alone with

uploaded on the company website every month.

(xxi) The entire quantity of glean coal shall be ansported by conveyor only to the linked TPP located at a distance of
9km from the mine.

(xxii)  All ntemal roads shall be conereted or black topped and the approach roads used for the project shall be blacked
topped. Facilities for parking of trucks carrying raw coal from the linked coalmines shall be created within the Unit.

(xxiii) The roads (internal/approach/and roads used for the project) shall be regularly cleaned with mechanical sweepers
and with water sprinklers. A 3-tier avenue plantation shall be developed along the major approach roads, Internal romb
and nearby roads used by the company.

(xxiv)  Green belt shall be developed along the arcas such as the washery unit, crushing unit, and stockyards and at
transfer points.

{(xxv)  Hoppers of the coal crushing unit at the crushing shed and washery unit shall be fitted with high efficiency bag
filters/Dust extractors and mist spray water sprinkling system shall be installed and operated effectively at all times of
operation to check fugitive emissions from crushing operations, transfer points of belt conveyor systems which shall be
closed and from transportation roads.

(xxvi)  The proponent shall ensure that coal rejects of 1.76 MTPA such as stones, shale and other wastes of an ash
content of 77% or more only shall be dumped into the mine voids. Coal rejects with an ash content of 76% or less shall eb
fully utilised in TPP for power generation.

(xxvii) An estimated 3.905 Mm3 (5.07 MTPA) of flyash from the power plant to be accommodated in the mine, shall be
dumped in the mine void in alternate layers of flyash and OB in the ratio of 25%:75% as per DGMS approval, after the
initial row of OB of not less than 15m thickness to prevent dump failures.

(xxviii) ~Continuous monitoring of long-term impacts of dumping of flyash (for life of the mine) and leaching of heavy
metals on soil and water quality of the study area shall be undertaken and the details of which shall be submitted to the
Central Ground Water Board, SPCB and to the Regional Office of this Ministry at Bhopal as part of the compliance repo
Permanent monitoring arrangements such as peizometers shall be established in and around the mine area covering the
potential impact zone for contamination of heavy metals due to leachates from the flyash and in case of increasing levels
of heavy metals detected in the groundwater, further dumping of flyash shall be stopped immediately. Independent Third-
Part monitoring of the impacts of dumping of flyash shall also be undertaken and reported to the regulatory authorities and
uploaded on the company website.

In case disposal of flyash into the decoaled voids is not found to be an environmentally suitable option, the balance
void shall be backfilled with only OB or converted into 2 water reservoir of a max. depth of 35m and shall be gently
sloped and the upper benches of the reservoir shall be stabilised with plantation and the periphery of the reservoir fenced.
(xxix)  Regular monitoring of groundwater level and quality shall be carried out by establishing a network of existing
wells and construction of new peizometers. The monitoring for quantity shall be done four times a year in pre-monsoon
(May), monsoon (August), post-monsoon (November) and winter (January) seasons and for quality in May. Data thus
collected shall be submitted to the Ministry of Environment & Forests and to the Central Pollution Control Board guarterly
within one month of monitoring.

(xxx)  As the entire mine water is proposed to be used for the mine-cum-washery operations, measures shall be taken
for recharging ground water in and around the mine in the study area and for agricultural use. A Plan for water
conservation and recharge measures of ground water along with budgetary provisions be prepared and Implemented in
consultation with the Central/State Ground Water Board to mitigate the adverse impact of mining which may lead to
depletion of ground water in the area. The Company shall put up artificial groundwater recharge measures for
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Idmondl water nqummcnl for mining upuﬁlmn ah n 11."11 rainwater use only. The project authorities :.}1*;1! meet
water requirement of nearby village(s) in case the vill 4 ydry due to dewatering of mine. It shall be ensured that if

the fiver nala discharge of mine water takes place. it shall be treated to conform to preseribed standards before discharge.
“(xxxi)  ETP shall also be provided for treatment of effluents from workshop, CHP and an STP shall be provided in the
colony and the treated effluents shall be used for green belt development. Qutllow of rainfall, if any. from the mine shall
meet prescribed norms and the water quality of such discharge shall be monitored at the exit points and records maintained
thereof and also uploaded on the company website.

(xxxii) An afforestation plan covering an area not less than 938 ha shall be implemented, which Includes backfilled ares
(833 ha) and are originally covered by ext. OB dump (48.20 ha). along ML boundary, green belt, embankment (30 ha),
along roads and infrastructure, undisturbed/vacant land by planting native species such as Sal. Tendu, Mahua, et in
consultation with the local DFO/Agriculture Department/institution with the relevant discipline. The density of the trees
shall be around 2500 plants per ha.

(xxxiii)  Backfilling shall start by the 3 year of operations and completed by 34'™ year with cessalion of opencast
operations. Of the total excavated area of 866.25 ha, about 833 ha shall be backfilled and reclauned with
plantation/a(Torestation by planting native plant species in consultation with the local DFO/Agriculture Department. The
density of the trees shall be around 2500 plants per ha. The balance 30m of void shall be left as a water body and the upper
benches of the water body shall be gently sloped and stablised and reclaimed with plantation.

(xxxiv) A Programme for conservation of the wildlife particularly for the Indian Elephait reported in the study area and
for other rare and endangered species/Schedule-]1 fauna and endangered flora and species of medicinal importance found
in the study area shall be formulated and implemented in consultation with the Forest and Wildlife Departments in the
State Government. Separate funds shall be earmarked for Implementation of the various activities there under and the
. status thereof shall be regularly reported to this Ministry and the MOEF Regional Office, Bhopal and also upiocaded on the
company website. The project authorities shall participate in a Regional Action Plan o the State Government for
conservation of flora and fauna found within the study area,

(xxxv) Besides carrying out regular periodic health check-up of their workers, 10% of the workers Identified from

workforce engaged in active mining operations shall be subjected to health check-up for occupational diseases and hearing

impairment, if any, through a recognised agency found in the district, and the results reported to this Ministry and 1o

DGMS.

(xxxvi) For monitoring land use pattern and for post mining land use, a time series of landuse maps, based on satellite

imagery (on a scale of 1: 5000) of the core zone and buffer zone, from the start of the project until end of mine life shall be

prepared once in 3 years (for any one particular season which is consistent in the time series), and the report submitted to

MOEF and its Regional office at Bhopal.

(xxxvii) Cost for environmental protection measures shall be not less than Rs 1451,97 lakhs (capital) Including Rs

837.81 lakhs for the washery and the annual recurring costs shall be not less than Rs. 442.09 lakhs.

(xxxviii) The activities under CSR shall continue for life of the mine (41 years) and a provision of Rs 5/T of coal or Rs 2.6
- crores (whichever is higher) adjusted according to value of the rupee, shall be undertaken for the villages in the study arca

until end of mine life. Details of village-wise activities under CSR along with the activities and budgetary provision shall

be uploaded on the company website and the status of its implementation along with expenditure thereon and also desired

that a Third party audit of implementation of CSR shall be done periodically.

(xxxix) A Final Mine Closure Plan along with details of Corpus Fund shall be submitted to the Ministry of Environment &

Forests five year before mine closure for approval. Habitat Restoration Plan of the mine area shall be carried out using a

mix of native species found in the original ecosystem, which were conserved in-situ and ex-situ in an identified area

within the lease for reintroduction in the mine during mine reclamation and at the post mining stage for habitat restoration.

(x1) Corporate Environment Responsibility:

a)  The Company shall have a well laid down Environment Policy approved by the Board of Directors.

b)  The Environment Policy shall prescribe for standard operating processiprocedures to bring into focus any

infringements/deviation/violation of the environmental or forest norms/conditions,

¢)  The hierarchical system or Administrative Order of the company to deal with environmental issues and for ensuring

compliance with the environmental clearance conditions shall be furnished.

d)  To have proper checks and balances, the company shall have a well laid down system of reporting of non-

compliances/violations of environmental norms to the Board of Directors of the company andor shareholders or

stakeholders at large.

B. Conditio 4.201
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i The OB is to be managed in the same way as stip%Qlﬂ'z‘ EC albeit without fly ash and Washery rejects. ™

ii. In the original proposal, the entire mine water generated was not envisaged to be used i the Washery and thitefore
the management plan prescribed for treatment of mine water not utilized in the Washery would be applicable.

iii.  On the issue of the coal transportation by road the Committee noted that there would be a major change in air
environment due to road transportation of about 6 MTPA/18000 TPD of coal. As an interim measure. the road transport of
coal can be permitted, and the PP has to come back with the Rapid study on the impact of road transport on the air quality
including route and traffic survey within one month.,

C. Additional EC Conditions;

i As per NGT order dated 15.02. 2022 in Original Application No. 104/2018 in the matter of Shivpal Bhagat & Ors vs
UIO, PP shall have to comply that when coal is sold 1o TPP, there is the agreement to sell that at least 25% Fly Ash of the
coal sold, should be accepted by the coal company (seller) from TPP (Purchaser) failing which coal company shall be
liable for civil action and other legal measures.

il.  As per NGT order dated 15.02. 2022 in Original Application No. 104/2018 in the matter of Shivpa! Bhagat & Ors
vs UOL, PP to comply with all the recommendation of Carrying Capacity Study being conducted by reputed institute by
CPCB & SPCB.

iii.  As per NGT order dated 15.02. 2022 in Original Application No. 104/2018 in the matter of Shivpal Bhagat & Ors
vs UIO, proper and free health care facilities with multispecialty treatment system shall be provided in coal mine bufter
area. .
v Any change in scope of work will attract the provisions of Environment (Protection) Act, 1986 and lh.
Environmental Impact Assessment Notification, 2006 in conjunction with the subsequent amendments/circulars.

Vi, The successful bidder shall be liable to comply, if any, for any aet of violation of the E(P) Act 1986 / EIA
Notification 2006 /subsequent amendments and circulars which it is inherited from the previous Project Proponent.

vil. Successful bidder shall be liable to for compliance of all eourt directions pending in various courts i.e. Civil
Appeal No. 2524/2019 tagged with Civil Appeal No. 2845 of 2020, Original Application No. 200/2018 in MA No.
615/2018 (Earlier OA No. 319/2014 (CZ), Writ Petition (Civil) No — 786472011, Writ Petition (Civil) No — 491/2012,
Writ Petition (Civil) No — 520/2013, Writ Petition (Civil) No — 2213 / 2015 and Civil Appeal No. 8708/2022 and OA Nao.
104 of 2018.

viii. PP shall obtain Environment Clearance as per SoP for handling violation cases issued by Ministry on 7% July, 2021
(read with OM dated 28" January, 2022) for coal washery within four months from the date of issue of this letter.

ix. State Pollution Control Board shall grant Consent to Operate for operating coal mine only.

x.  Hon'ble Supreme Court in an Writ Petition(s) Civi! No. 114/2014, Common Cause vs Union of India & Ors vide its
judgement dated 8th January, 2020 has directed the Union of India to impose a condition in the mining lease and a similar
condition in the environmental clearance and the mining plan to the effect that the mining lease holders shall, after ceasing
mining operations, undertake re-grassing the mining arca and any other area which may have been disturbed due to their
mining activities and restore the land to a condition which is fit for growth of fodder, flora, fauna ete. Compliance of lhis.
condition afier the mining activity is over al the cost of the mining lease holders/Project Proponent”™.

i. No change in mining technology and scope of working shall be made without prior approval of the Ministry of
Environment and Forests.

1i. No change in the calendar plan including excavation, quantum of mineral coal and waste shall be made

iii. Four ambient air quality monitoring stations shall be established in the core zone as well as in the buffer zone for
monitoring PM10, PM2.5, SO2 and NOx,. Location of the stations shall be decided based on the metcorological data,
topographical features and environmentally and ecologically sensitive targets in consultation with the State Pollution
Control Board. Monitoring of heavy metals such as Hg, As, Ni, Cd, Cr, in PM10 and PM2.5 etc. shall be carried out at
least once in a year.

iv. Data on ambient air quality (PM10, PM2.5, SO, and NO, and heavy metals such as Hg, As, Ni, Cr, etc) and
other monitoring data shall be regularly submitted to the Ministry including its Regional Office at Bhopal and 1o
the State Pollution Control Board and the Central Pollution Control Board once in six months, Random
verification of samples through analysis from independent.

v. Fugitive dust emissions (PM), PM.s and heavy metals such as Hg. Pb, Cr, As, etc) from all the sources shall be
controlled regularly monitored and data recorded properly. Water spraying arrangement on haul roads, wagon loading,
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dump trucks (loading and unloading) points shall be |2\QL4313 properly maintained.

V1. '_—\dequ:ltr measures shall be taken for control of noise levels below 85 dBA in the work environment, Workers
" engaged in blasting and drilling operations, operation of HEMM, ete shall be provided with car plugs/mufls.

vii.  Industrial wastewater (workshop and wastewater from the mine) shall be properly collected. treated so as to conform

to the standards prescribed under GSR 422 (E) dated 19 May 1993 and 31 December 1993 or as amended from time 1

time before discharge. Oil and grease trap shall be installed before discharge of workshop efMluents

vill. Vehicular emissions shall be kept under control and regularly monitored.

ix. Environmental laboratory shall be established with adequate number and type of pollution monitoring and analysis

equipment in consultation with the State Pollution Control Board.

x. Personnel working in dusty areas shall wear protective respiratory devices and they shall slso be provided with

adeguate training and information on safety and health aspects.

xi. Occupational health surveillance programme of the workers shall be undertaken periodically to observe any

contractions due to exposure 1o dust and to take corrective meastires, if needed.

xii. A separate environmental management cell with suitable qualified personnel shall be set up under the control of a

Senior Executive, who will repart directly to the Head of the company.

xiii. The funds earmarked for environmental protection measures shall e kept in separate account and shall not be

diverted for other purpose. Year-wise expenditure shall be reported to this Ministry and its Regional Office at Bhopal.

xiv. The Regional Office of this Ministry located at Bhopal shall monitor compliance of the stipulated conditions. The

Project authorities shall extend full cooperation to the office(s) of the Regional Office by fumishing the requisite data’

information/monitoring reports.

xv. A copy of the will be marked to concerned Panchayat/ local NGO, if any, from whom any suggestion/representation

has been received while processing the proposal.

xvi. State Pollution Control Board shall display a copy of the clearance letter at the Regional Office, District Industry

Centre and Collector’s Office/Tehsildar's Office for 30 days.

xvii. The Project authorities shall advertise at least in two local newspapers widely circulated around the project, one of

which shall be in the vernacular language of the locality concerned within seven days of the clearance letter informing that

the project has been accorded environmental clearance and a copy of the clearance letier is available with the Stale

Pollution Control Board and may also be scen at the website of the ministry of Environment & Forests at

http://envfor.nic.in. The compliance status shall also be uploaded by the project authorities in their website and regularly

updated at least once in six months so as to bring the same in the public domain. The data shall also be displayed at the

entrance of the project premises and mines office and in corporate office.

10. The Ministry or any other competent authority may stipulate any further condition for environmental pretection.

11. The ghove conditions will be enforced inter-alia, under the provisions of the Water (Prevention & Coutrol of
Pollution) Act 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (protection) Act, 1986 and
the Public Liability Insurance Act, 1991 along with their amendments and Rules. The proponent shall ensure to undertake
and provide for the costs ineurred for taking up remedial measures in case of soil contamination of groundwater and
surface water, and occupational and other disease due to mining operations.

12.  This 1ssue with the approval of the Competent Authority

Copy T
1. The Secretary, Ministry of Coal, Shastri Bhawan, New Delhi.

2. The Secretary, Department of Environment & Forests, Government of Chhattisgarh, Secretariat
Raipur

3. Deputy Director General of Forests (C). Ministry of Env., Forest and Climate Change, Integrated
Regional Office, Ground Floor, East Wing, New Secretariat Building, Civil Lines, Nagpur- 440001
(Maharashtra).

4. Ministry of Environment Forest and Climate Change, Sub-Office, Aranya Bhawan, North Block,
Sector-19 Naya Raipur, Atal Nagar, Chhattisgarh - 492002

Signed by
Lalit Kumar Bokolia
IA/CGICMIN/450382/2023 Address: JA Divislon, Ministry of Environment, Forest and Climate Ghangs Dais; 14_‘\1)3%2? E‘i??r"
Indira Paryavaran Bhawan, Jor Bagh New Dalfi - 110003 Reason: Verified and

sioned
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CHHATTISGARH EN'\-"&F{:*!\'I'v.-’;.;’_:'i'fT CONSERVATION BOARD
Parvavas Bhawan, Nerih Elock. Secfor - 1€,
Nevz Raipur Afal Nagar, District « Ratpur (C.G.)
e-mail - hocecb@gamail.com
No/ €4 ZTSICECBI2023 Nava Raipur Atal Nagar, Raipur, Dated™” //] /2023
To,
s W/s Jindal Power Limited,
(Gare Palma IVI2 & IV/3, Coal Block,)
Raigarh Area,
District — Raigarh (C.G.)
Sub:-  Transfer of Consent to Operate (CTO) of Gare Palma IV/2 & IV/3 Coal Mine
located at Raigarh, Chhattisgarh in favour of M/s Jindal Power Limited.
Ref: - 1) Consent issued under section 25/26 of the Water (Prevention and

Control of Pollution) Act, 1974 vide letter no. 4685/TS/CECB/2014,
Raipur, dated: 01/01/2014 to M/s Jindal Power Limited.

2) Consent issued under section 21 of the Air (Prevention and Control of
Pollution) Act, 1881 vide letter no. 4687/TS/CECRB/2014, Raipur, deaied:
01/01/2014 to M/s Jindal Power Limited.

3) Transfer of the consent granted for Gare IV/2 & VI3 Coal Mine(OC
and UG Project for Combined Production of 6.25 MTPA) vide letter no.
1174, dated 17/06/2015 to M/s South Estern Coalfields Limited.

4) Vesting Order No. NA-104/1/2016-NA, dated 02/05/2023 of Ministry of
Coal, (Office of the nominated authority) Govt. of India.

5) Transfer of Envionmental Clearance issued vide letter no.

J-11015/288/2007-1A.1I(M), dated 14/11/2023 by MoEF&CC, Govwt. of
India.

6) Application submitted vide letter no. JPLIGP-IV/2&3/2023-24/12, daled:
09/08/2023 and subseguent correspondence ending dated 14/11/2023.

=00 ==

Whereas Chhattisgarh Environment Conservation Board granted congsent {0
operate under section 25/26 of the Water (Prevention and Control of Pollution} Act,
1974 and under section 21 of the Air (Prevention and Control of Pollution) Act, 1881 for
Gare IV/2 & IV/3 Open Cast and Underground Ceal Mining Project (OCP from 5.25
Million Tonnes per Annum to 6.25 Million Tonnes per Annum and 0.75 Million Tonnes
per Annum production in UGP) - 6.25 Million Tonnes per Year to M/s Jindal Power
Limited vide lettere no. 4665/TS/CECB/2014, Raipur, dated: 01/01/2014 and
4667/TSICECB/2014, Raipur, dated: 01/01/2014 and subsequent
renewal(s)famendment(s) issued by the Board respecively.
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Thereafier Board transferred the consent granied for Gare IV/2 & IV/3 Coal
Mine (OC and UG Project for Combined Production of 6.25 MTPA) vide letter no. 1174,
dated 17/08/2015 1o M/s South Estern Coaliiclds Limited.

Wherezs the Ministry of Coal vide its Vesling Order Ko r\'i—'i 04/1/2023-NA,

d 02™ M iy, :C‘F?r“' has gllotted the Gare Palma IV/2 & IV/G ?""1 mine i"l e |I‘l""1

Power Limited under provisions of the Coal Mines (Special Provigiong) Aet, 201
Act) 1h: Coal Mines (Special Provisions) Rules 2014 (the Rules.).

Wherezs the Ministry of Environmeni, Forest and Climate Change, Govl. of
Indie has transferred the Environment Clearance to M/s Jindal Power Limited for Gare
I\V/2 & IV/3 Opencast and Underground Coal Mining Project of a combined production of
6.25 MTPA (OCP from 5.25 MTPA to 6.25 MTPA and 0.75 MTFA preduction in UGP)

(without coal wachery) in an ML area of 964.65 ha vide letier no. J-11015/288/2007-
IAJI(M), dated 14/11/2023.

Whereas to M/s Jinda! Powsr Limited has submitled applicalion vide iis
letters no. JPL/GP-IV/2&3/2023-24/12, dated: 09/08/2023 and subsequent
correspondence ending dated 14/11/2023 for the transfer of consent granted to M/s
South Estern Coalfiglds Limited to them in pursuance of the Vesiing Order No. NA-
104/1/2016-NA, dated 02/05/2023 of Ministry of Coal, (Office of the nomited authority)
Govt. of Indiz and Transfer of Environmental Clearance letter by MoEF&CC.

The facte submitted by the industry have been examined. After cereful
consideration of the facts & materials in record, the consent issued under section 25/26
of the Water (Prevention and Control of Pollution) Act, 1974 and under seclion 21 of the
Air (Prevention and Control of Pollution) Act, 1981 vide this office letters no. 4685,
4667/TS/ICECB/2014, Raipur, dated: 01/01/2014 and subsequent
renewal(s)/amendment(s) issued by the Board to M/s South Estern Coalfields Limited

respectively is hereby transferred to “M/s Jindal Power Limited" with the following
additiona! conditions:-

i. All the terms and conditions stipulated in the Transfer of Environmental '

Clearance letter issued by MoEF&CC vide noJ-11018/288/2007-IA.11(M), dated
14/11/2023 ehall be complied with.

ii. Mine Management shall comply with all the recommendation of Carrying
Capacity Study as per NGT order dated 15/02/2022 in Original Application No.
104/2018 in the matter of Shivpal Bhagat & Ors vs UIO.

iii. Mine Management shall ensure Cozl transporiation b-y reil or closed conveyar
belt only. Ceal transportation is permitied for one year though road as per NGT

order dated 15/02/2022 in Original Application No. 104/2018 in the matter of
Shivpal Bhagat & Ors vs UIO.

iv. Mine management ehall have to comply that when coal is sold to TPP there is the
agreement to sell that at least 25% fly ash of the coal sold, should be accepted
by the coal company (seller) from TPP (Purchaser) failing which coal company
shall be liable for civil action and other legal measures as per NGT order dated

16/02/2022 in Original Application No. 104/2018 in the matter of Shivpal Bhagat
& Ors vs UIO.

HAsESL TO AHGAL POWER LT (Gars « [V 2 8 3| dee



V. Mine management shall install 03 No. of CAAQMS within m nards
habitation area before start of production from coal mine.

Vi. Any change in scope of work will attract the provisions of Wa in and
Control of Pollution) Act, 1874 and Air (Prevention and Control of Pollution) Act,
1881,

vii.  All conditions stipulated in the Consent issued under Water (Prevention and

Control of Pollution) Act, 1874 and Air (Prevention and Control of Pollution) Act,
1981 respectively vide lefter no. 4665, 4667/TS/CECB/2014, Raipur, dated:
01/01/2014 subsequent renewals shall be complied with.

viii. All conditions stipulated in the renewal of consent issued under Water
(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of
Pollution) Act, 1981 respectively vide letter no. 6494/TS/CECB/2022, Nava
Raipur Atal Nagar, Raipur dated: 16/12/2022 shall be complied with.

i, Industry shall not operate coal washery of capacity(800 TPH) 4.75 Million Tonnes
Per Annum without obtaining Environmental Clearance as per MoEF&CC letter
no. J-11015/288/2007-1A.1I(M), dated 14/11/2023.

X. The industry shall be liable, if any, for any act of violation of the Water
(Prevention and Contro! of Pollution) Act, 1874 and Air (Prevention and Control of
Pollution) Act, 1981 which it has inherited during the transfer.

xi.  Transfer of this consent granted to the industry is without prejudice to the court
case pending in the Court of Law. (if any) Hence whatsoever may be decision of
Hon'ble Court, shall be binding on the industry and this Board.

Please acknowledge the receipt of this letter.

Member Secretary
Chhattisgarh Environment Conservation Board

@*Nava Raipur Atal Nagar, Raipur (C.G.
L 95 P g pur (C.G.)

Endt. No. /TS/ICECB/ 2023 Nava Raipur Atal Nagar, Raipur, Dated?<7 // /2023
Copy to: -

1. Regional Officer, Regional Office, Chhattisgarh Environment Conservation
Board, Raigarh (C.G.).

2. General Manager, M/s South Eastern Coal Fields Limited, Gare IV/2 &
IV/I3 Open Cast and Underground Coal Mining Project (OCP from 5.25
Million Tonnes per Annum to 6.25 Million Tonnes per Annum and 0.75
Million Tonnes per Annum production in UGP) - 6.25 Million Tonnes per
Year (A mini Ratna Company) (A Subsidiary of Coal India Ltd.) Seepat
Road, P.B. No. 80, Bilaspur (C.G.) - 495001.

e

Nember Secretary
Chhattisgarh Environment Conservation Board
g-Nava Raipur Atal Nagar, Raipur (C.G.)

- "
)i =
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The implementation status / progress on the action plans as on 27/12/2023

AmmeAut<—TF
i —

CPCB/CECB along
with 7 years O&M
warranty with  its
connectivity o
CPCB/CECB. Three
(3) CAAQMS will
be installed in
mining area, 01 in
affected village
Kosampali and
Sarasmal and Of in
non-attainment cities
i.e. Raipur,
and Bhilai.

Korba |

Industrial Park Tumidih. All stations
are found operational with proper |
data display board for public. Total |
Ten parameters i.e. PMz 5, PMyg, SO,
03, CO, Benzene, NOQ, NOx, NO,
NH3, are being monitored.

Under Non-attainment city action
lan following CAAQM installed

S.No City Installed
stations
ks Raipur 04 l
2. Korba 02 '
5; Bhilai 02 |

All the 12 CAAQM stations are
connected with CPCB server and link
is
https://app.cpebeer.com/AQI_India/
and

https:airquality.cpcb.gov.in

During the visit the committec

S. | Work proposed in =~ Executing | Status of work at the time of visit T Status |
No. | the Action plan agency on 27.12.2023 |
1. | To reduce the effect | M/s JPL | Near Kosampalli village artificial | Partially
‘of air pollution in barrier have been constructed for 650 | complied
Kosampali and meter length. However, the same is |
Sarasmal village found in damaged condition at |
artificial barrier is to various poinis. |
be constructed. Sarasmal village area also comes
under affected area and adjacent to
mining area, however no construction |
of artificial barrier was observed |
' during visit. |
During visit no mining activity was
observed near Kosampali and
Sarasmal village as well as other
areas of the mine.
2. | To construct 3000 X | M/s JPL No progress made in this regard so Not
10 M? green belt in 3 far. complied
Ha. area. |
3. | To install total 12 | CECB CECB installed 4 CAAQM stations | Complied |
CAAQMS with in the locations of Milupara, !
connectivity to Kunjemura, Chhal and OP Jindal

€ s ACER skt 00 of JOIB NGT 11,1279 oo
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| observed that M/s JPL has installed |

the new CAAQMS in Kosampali &
Sarasmal village area and its
connectivity with CECB/CPCB
server is under progress.

Carrying Capacity | CECB The Carrying Capacity and overall | Complied
and overall | (through Cumulative  Impact  Assessment |
Cumulative Impact | IIT/NEERI) | Study of the area was conducted by | ,
Assessment  Study the CECB through IIT, Bhilai. The | '
of mining area of report has been submitted to Member |
Tamnar region, Secretary, CECB in the month of |
District — Raigarh. April 2023.
Upgradation of CECB The laboratory has been upgraded | Complied
Labcratory of and presently the laboratory is
Regional  Office equipped. with all the instruments / .
CECB Raigarh for equipment for basic analysis of air & ‘
purchase of water parameters and Noise level for
equipment for routine monitoring work.
monitoring and
analyses of air &
water samples and
noise levels. -
Environmental School As per the Regional Officer CECB, | Complied
awareness Education Raigarh a mass 2WATENess ,
programs in | Department ‘ programme during Environmental '
schools in mining | of Raigarh | Day, Earth Day and other prominent
affected area of days of environment has been i
Tamnar. organised. During the mass campaign |
of Mission LIFE activity created '
awareness ameng the local peoples,
industrial association and prominent |
group of the scciety and distributed '
eco friendly material,
CECB, RO Raigarh also organised
mass campaign by conducting raily
with the villagers and distributed the
pamphlets for creating awareness |
regarding implementation of ban en |
| single use plastics. |
However, RO CECB informed that |
the mass awarencss programmes will |
be taken up mare vigorously after |
receiving the Environmental
Compensation fund as per NGT order
to reach out maximum population of
Blagi~— the area including school children.
for n, 1°_Pped road | M/sJPL | Previous Project Authority (M/s | Partially
km * OViding 5.84 SECL) has partially initiated this | complied |
‘;:_:‘.1 ack  topped work and informed that vide letter '
n With  Rec dated 25.4.2023 as all the project |

activity comes under 964.65 hector |
mine lease area which includes
washery also and for intemal |
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movement upto the main gate black
top road is available.

Prior to 2018-19 mining activity was |
in pit n0.02 which is near to affected |

village and no black top road is
constructed. After the order of
Hon’ble NGT all the mining activity
within 500 meters of the village area
has been suspended and this 5.84 km
road belongs to that area only.
Presently mining activity is being
done from pit no. 01 which is | km
away from village area.

As informed out of 5.85 km road 5
km road comes under mining plan
and mining activity carried out in
some patches, road between pit no 01
to pit no. 02 is not being used and not
used by local villagers. Due to
variable status of mining activity
permanent black top road
construction is not fesible.

M/s JPL, Tamnar has started the
construction of 1.2 km road. During
the visit on 27.12.2023 the committee

observed that WBM work and laying

of aggregates work has been
completed and bitumen coating work
will be completed shortly.

The RCC drain and RCC retaining
wall work is yet to be started.

Hospital in victims | M/s JPL M/s JPL, Tamnar has started giving Complied
area with regular | free treatment with free medicines to '
doctor and  free the villagers of affected area in their
medicine. For 27 bedded hospital operated by Fortis
provide adequate at Savitri Nagar in Tihlirampur
health facilities to village.
villagers  affected During the visit the committee
by coal mining. interacted with local residents/
Sarpanch and confirmed the same.
As intimated by local resident at
some instance hospital run by M/s
JPL charged the cost of medicines
from the beneficiaries.
Development  of | M/s JPL It was observed by the committee | Partially
greenbelt of 125 m that earlier M/s SECL, has already | complied

width around the
lease boundary.

| developed green belt only in 125m

width and 600m meter length in the
available land at mine lease boundary
at Sarasmal village side.

Due to earlier mining activities
presently the habitation area of
Sarasmal and Kosampali village is
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not having required land for
plantation.

However, M/s Jindal Power Limited,
Tamnar, District- Raigarh may
explore the possibility of its further
exlension on available area. It has
been observed by the committee that
there is no significant progress made
regarding green belt development.

10. | Preparation and
Implementation of
R&R plan for the
residents of
surrounding village
Sarsmal and
Kosampali,

Distriet
Callector,
Raigarh

It was observed that presently no
mining activity is commenced in
Kosampali and Sarasmal lease area of
IV/ 2 & 1V/3. Presently both the
villages are not covered in the lease
arca of coal mine.

M/s Jindal Power Limited, Tamnar,
District- Raigarh assured that they
will initiating the implementation of
R&R related activity as per
prevailing rules in consultation with
district administration of Raigarh.
During the visit it was informed that
M/s JPL have received the CTO from
CECE and now they will submit the
proposal to District Collector for
initiation of R&R work for Sarasmal
and Kosampali villages.

Not
complied
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